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Union of In d ia  & others

Apolicent

Respondents,

Hon. Mr. Justice U .C . Scivastava# V .C ,
Hon. Hr . K. Obayya/ Adrni Member,

'I
(Hon, Mr. Justice U.C.Srivastava, V .C .)

i'he applic--'nt whil ,; working as S ,P .M . Oraiyadih
li

District PretapCiarfci, it eas'detected that ha committed
ii

fraud by not depositing thejamount which was given

i
to him by tie aepositors end charge sheet vj^s issued

to him in respect o- the frpud. i'he che.rges ^vere proved

ana the applicant was d’ismisred from service vide order

dc^ed 29 /30 .11 .1984  .The ap^licrnt epnro-cheJ^ this 
which j

rribunal/vide Oi-der dsccd j 2 .1 .1989  dismissed.
\

It  appears th^t bcceuse of tte cpplic?nt‘ s acts the
I

department su*;^ered loss at fc, 67 ,5ll .9C  and as such
i

taking into considerati ^ t h e  provisi jns section 3 & 4

of Public lAccojnts Default* i.ct X^I of 1850, the District
Ii!

M-aistr^te Pratapgarh wasiac^cessed to recover the

anount of loss fromthe landed propcr'cir^s of che
J
I

epplic-nnt vice of-^ice letter No. F/7/8C-81 dt. 14.1C . 91.
j[I

xhc cnse for d e f a u l c = ' c i o f  amoant was also lodged

I
ag-lnst che applicant atjcrime No. 168i ,^nd a Cese

I
was registered and the police submitted the chargesheet

tx
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in the c^-jrt of Chief Judicial Magistrate, v?hich is 

still panding, |
i

'I
2. On behalf th; eftolic-rjt. it  has been contended

i
thct no recovery could ibe mede vjithout giving opportuni-

ii
ty and recovery could not have be^n made,

II

3. It  apoesrs that nd canity was giver,/ nor
,1

he vjss Called upon to 4'^cover the amount. In the

(
circumi .:ancps ths rec©'\^ery vjcs incorrect. The

i

proceedings quashed. Ho-ever, it is  made clear
'I

that it  will be open foi'tthe respondents to take 

disciplinary proceeding's in ecr'o^-d?nce v.ith law^

and in order to s-̂ f?gaca!|:d the property which has not to 

be sold or disposed ot tre respondents hcve to

take action regarding the preservrti :;n of che some 
may 'I

so that itxMiki not be ^rensferred an may be available 

tothe depar tment. In c*$e tho apolic-nt does not give 

written undertaking before the department then the 

the property will not b^ subject to transfer in any 

mpiner. No ordpr co to c o ^  .

r

A.I

Shakeel/- Lucknow.Dated 27 .1^ .92 .


